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            S U P R E M E   C O U R T   O F   I N D I A
                         RECORD OF PROCEEDINGS
                    WRIT PETITION (CIVIL) NO(s). 406 OF 2013

RE-INHUMAN CONDITIONS IN 1382 PRISONS             Petitioner(s)

                 VERSUS

......                                            Respondent(s)

Date: 05/07/2013  This Petition was called on for hearing today.

CORAM :
        HON’BLE  THE CHIEF JUSTICE
        HON’BLE MR. JUSTICE FAKKIR MOHAMED IBRAHIM KALIFULLA
        HON’BLE MR. JUSTICE VIKRAMAJIT SEN

For Petitioner(s)
                     By Post.

For Respondent(s)

           UPON hearing counsel the Court made the following
                               O R D E R

                Pursuant to the request we had made on 1st July,  2013,  the
           learned Attorney General is before the Court  and  undertakes  to
           take instructions in the matter.
                Let this letter petition be registered as writ petition(PIL)
           and let the concerned authorities of the Union of India  and  the
           different States, be made parties to these  proceedings.    Issue
           notice to all the parties.
                The Registry shall take  appropriate  steps  in  the  matter
           after obtaining such a  list  from  the  office  of  the  learned
           Attorney General.
                The matter is made returnable 8 weeks hence.

|(Sheetal Dhingra)                     | |(Juginder Kaur)                     |
|AR-cum-PS                             | |Assistant Registrar                 |


